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(2005) 11 JH CK 0016

In the Jharkhand High Court

Case No : Writ Petition (S) No. 4861 of 2005

Sanchi Chamar APPELLANT

Vs

Central Coalfields Ltd. and Others RESPONDENT

Date of Decision : 18-11-2005

Acts Referred:

Citation : (2006) 1 JCR 219

Hon'ble Judges : M.Y. Eqbal, J

Bench : Single Bench

Advocate : N.K. Sahani, for the Appellant; Ananda Sen, for the Respondent

Final Decision : Dismissed

Judgement

M.Y. Eqbal, J.—The matter relates to compassionate appointment. Petitioner''s
seeks appointment on compassionate ground. In 2002 the respondent-
management informed the petitioner that the death certificate of his father was
doubtful as death certificate of his father was obtained from two different
districts. The petitioner again tried to convince the respondent-authority the
actual place of death of his father. The respondent by letter dated 24.5.2003
entertained the application of the petitioner and directed him to submit the
original death certificate. It is stated by the petitioner that death certificate was
submitted in 2003, but no decision has been taken.

2. Admittedly petitioner''s father died in 1999. The last correspondence made
between the parties was in 2003. The instant writ petition has been filed in 2005.
Moreover, more than six years have passed from the date of death of the
petitioner''s father. The claim of the petitioner has become belated one, so no
relief can be granted to the petitioner is exercise of writ jurisdiction. This petition
is dismissed.
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